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Act \No. XIX of 1948

[PassED Bgz THE DOMINION LEGISLATURE)
An Act further to argend the Indian Tea Control Act., 1938

(Received the assent of th!& Governor General on the 8lst March 1948)
HEREAS it is expendient} further to amend the Indian Tea Control Ae
1938 (VIII of 1938), for\ the purposes hereinafter appearing; b

It is hereby enacted as followg:—

. 1. Short title and commencemeypt,—(I) This Act may be called the Indw,n -
* Pea Control (Amendment) Act, 1948. -

(8) It shall come into forée on Yhe lst day of April, 1948.

2. Amendment of seclion 1, Act VIII of 1988.—For sub-section (4) of secc-
tion 1 of the Indian Tea Control Act,\ 1938 (hereinafter referred to as the said
Act), the following sub-section shall b4 substituted, namely:—

“(4) 1t shall remain in force up to \the 31st day of March, 1950."’

3. Amendment of section 2 Act VIN of 1938.—~In section 2 of the said

Act,—- \
(@) for clause (g) the following clause \shall be substituted. na,mely —
& ‘(9) “standard export figure’’ mé&ans such quantity as the " Central

‘(g) “standard export figure’’ medns such quantity as the Central

.(b) in clauses (k) and (i) for the words\" Camellia Thea (Linn)’’, wherever
they occur, the words “Thea sinensis’ shall be substituted.

4, Amendment of section 11, Act VIII of §988.—To sect'on 11 of the said
Act, the following shall be added, namely:-—

”OI‘

(¢) taken as part of the personal baggage ok a passenger.”
5. Amendment of section 12, Act VIII of 1938.—Sub-section (4) of section
12 of the said Act shall be omitted. F

6.  Amendment of section 14, Act VIII of 19 8.—In sub-section (1) of sse-
tion 14 of the said Aect,—

(a) for the words and figures “‘under the Indign Tea Control Act, 1933,
the words and figures ‘‘before the 1st day of April,}1948"" shall be substltuted
and

(b) for the words ‘within one year_from the co:
the words ‘‘on application made within six months fr
substituted.

Amendmént of section 26, Act VIII of 1938.—in section 26 of the said
AGt, l &t z‘g 2

mencement of this Act”,
the said date” shall be

(a) for the ﬁgur‘e 1943’ the figure ‘‘1948°" shall ba substitufed ;

(b) for the proviso, the following shall be substitutel], namely:—

*“Provided that this section shall apply to the replacing of vea areas by
planting new areas, but nothing in this section shall prohibit—

(@) tbe infillihg or supplying of vacancies on land planted with tea on o
bafore the 81st day of March, 1948 or the repianting of teb upon-—

() land planted with tea on or before the 81st day jof March, 1948 from
. which the otiginal bushes have been uproote . or

({)) 1and. planted with tea on or before the 31st dav 1 Mcuch 1946 from
which the original bushes have been uprooted} or
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zlthe replading of tea areas which are worn out on or before the 3lst day of

March, 1948, by lanting tea on area nof planted with tea to the same extent,
but not exceedmg ive per’cent. in each year of the total permissible acreage
of the tea estate as\on or before the 81st day of March 1948, subject to such ro-

- placement being ac ompamed by simultaneous uprooting of the tea bushes in
the area so replaced}’”’

8. Amendment of section 27, Acf ‘VIII of 1938.—In sectlon 27 of the said
Act,—

(1) in sub-sections (1) and (2),~— o

up to one-half of one per cent.” the words ‘““vp to

four per cknt.”” shali be substituted;

1943, the figure 1948~ shall be substituted; and

(c) the words begihning with “had the extension’’ and ending with by
one-half of bne per cent.”” shall be omitted; and

(2) in sub-section (3), {for the figure “'1943" the figure 1943 * shall be
substituted. :

9. Amendment of sectidn 28, Act VIII of 1938,—In sub-section (1) of sec-
tion 28 of tke said Act, foxx;he figure “1948”’, abt both places where it occurs,

the figure ‘‘1948" shall be &ubstituted.
16. Amendment of sectioh 29, Act VIII of 1938.—In sub-section (1)@t sec-
tion 29 of the said Act, after dlause (b), the following shall be inserted namely e
*‘or
(c) -has since been resumedpy the lessor under the terms of any lease aud no
longer carries tea,’’.
11. Amendment of section 39, Act VIII of 1938.——The proviso to sub-s_ect.on
(1) of secticn 30 of the said Ac  shall be omitted.
12. Amendment of section 38, Act VIII of 1938.—In section 33 of the said
‘Act, the words, brackets and figures ‘‘sub- sectlon (4) of section 12 or” sha]l be
- omitted.
13. Amendment oi section 40 . Act VIII of 1038.—In sub-section (2) of sec-
tion: 40 -of the said Act, after the fwords ‘‘cease to be imposed’’ the words “‘or if
it considers it mecessary so to do fpr any other reason™ shall be ingerted.
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